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[T 7 e (fRwim)

qaaT, 9 Wi, 2026
(= st 1989 & &mT 20T ¥ T&d g=)

T3, 1229(37).—IeTa (Feme) stterfa=rT, 1989(24/89) (RSt =#e T2 I<F Afarf=aw Fgr 747 3)
FT gTT 20T FT IT-eMRT(1) BT TG AREIT  T&d, Fx AR =6 a1q J HqE g & aT% o qrasi=®
3297 # T, e, et |ferd foawor 78t §o sqg=t § 37 @7 8, [ o IR & Hoared &
T saeT® §, TA0q, A T T % Hhad o § "qreedy RATe ft &7 ATe 9¥ AT —
AT % S HHT 740/35-37 9T ATHGTH UAHT HE&AT THUA-422 &l I F & Tl U Aa¥ 6T
T T e T U 1 T SATEUgor 3 7 ey JIud wdl gl

I I | Baag #re ot =i, A= & a9 § Tared A a7 (30) 9 &7 Fr srater
& oftaw, S aAfertaae it aeT 209 T ITIRT(1) F AT T2 & forw Uy sff 7 o sfoiq 9¢ ot a7
AT

THF AT, TAH TIAFRTET AT i AT * forw Ferq WIieramy (FTAT) e qSdA 1
AT (AETeT) HFgad A qreed? RS i g7 a13d 7 AW — Awgan & =
740/35-37 UT AHEIT UAHT H&AT THUA-422 F 98 FIA ® g8 U Ara< et v [aior  d9g §
g =7 & siees woqa it ST 97 UH 9y & ey Faiia fFar o s qem Jieenm,
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AT &l ATy qg AKTT =9 § T AT e FTFET [afer |t & Areaw &, gaars &7 Ja6< &, 37
U AT G 6 TET 3T AaeTa AN 6 =, T(Q Fle gl, FT 6 THT, SaT 6 qeqq7 ariamr
ATTITF THH ATYIAT T THTRTL T AEATHTL FHL T

3<% srferfa=m o 20D Fit IT-4mT(2) F FA T T AT g S AT AT e oft swaer #r
ST /AT STTOAT| 3] SATEEEAT & SR s aTeft SH i TS0 37 o= f3Ewor 3uasy ¢ Y T=gs
=IRF GTET TEAH YT o IULE FTATAT H IThT (ALer07 Foham ST Feha 21
I

Ry o TRASMT st sty wawr T F e S § “areeax fRdie i go7 ameq W
STA — sftpes % S Bt 740/35-37 9= AEIRE TAHT €EAT THUA-422 FT 98 HiLH & 96 AT
e foer &7 FRwior % g dx=amt F 9y a1 faar s@emet & afguRa i s areht i w1 ftm

IEERUIEREPEN R E RSP
ot 7 T 3T TS g, SiEte Jaor

(CREEEN)
| T afwdn [ oo
wEH. | T E AT qaeror FOHAT | AR (THS S g ff i
e )
1 A 3 0.91 0.47 T 3 TEHET i
2 A 12 0.46 0.05 feft sqfr fAsft afy
3 A 18 0.52 0.1 eft iy forsft iy
4 ITTH 19 0.94 0.09 et s st o=
5 ITTH 20 0.47 0.15 TST o TR
6 ITTH 21 0.12 0.03 TST o LA
7 ITTH 22 0.06 0.05 et s st o=
8 S 23 0.86 0.25 feft qfir EEi
9 S 24 0.82 0.19 feft qfir st iy
10 AR 25 0.37 0.15 eft «qfir fAsft fir
11 A 26 0.73 0.49 eft sqfir fAsft fir
12 ITTH 27 0.21 0.11 Far TR
13 A 29 0.01 0.005 FAAT FEHET qf
14 ST 52 0.5 0.11 et sy farsft sifr
15 T 120-3 0.26 0.02 Weft sqfir fRsft qfir
16 T 120-5 0.15 0.12 eft iy forsft iy
17 AT 120-6 0.14 0.14 et sy st sty
18 TFTAR 120-7 0.11 0.05 et sy st sty
19 T 120-8 0.22 0.07 eft iy fosft qfar
20 T 120-9 0.16 0.11 eft iy forsft iy
21 AT 120-10 0.16 0.11 feft sqfr fsft qfar
22 TR 120-11 0.38 0.22 et sy st sifr
23 TFTAH 120-15 0.17 0.01 et sy st sty
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24 TR 120-16 0.07 0.07 eft sqfr fRsft sfir
25 T 120-17 0.06 0.05 feft iy forsft iy
26 AT 120-18 0.09 0.02 fieft qfir fosft qfay
27 AT 120-20 0.38 0.005 ieft qfir fosft qfay
28 AT 120-21 0.15 0.02 FeaT TEHET i
29 AT 121-7 0.11 0.01 feft qfir sl qfay
30 AT 121-11 0.14 0.075 ieft qfir fosft qfay
31 AT 121-12 0.12 0.12 ieft qfir fsft qfay
32 TR 133-4 0.38 0.02 &7 qEAET I
33 T 133-7 0.28 0.165 feft wfr forsft sty
34 T 133-8 0.37 0.195 eft iy forsft iy
35 T 133-9 0.19 0.12 el afar forsft sy
36 T 133-10 0.1 0.05 eft iy forsft iy
37 T 133-11 0.15 0.105 eft iy forsft iy
38 TR 133-12 0.19 0.135 feft iy fAsfr iy
39 TR 133-13 0.01 0.01 freft iy fosfr iy
40 TR 133-14 0.04 0.02 freft iy fosfr iy
41 TR 134-1 0.21 0.05 freft iy fosfr iy
42 T 135 4.01 0.68 EE e AT gy
43 T 136-1 0.16 0.01 T T qf
44 T 136-2 0.05 0.02 feft iy forsft iy
45 T 136-3 0.01 0.01 eft iy forsft iy
46 T 136-4 0.02 0.01 eft iy forsft iy
47 T 136-5 0.35 0.28 feft iy forsft stfer
48 qENTH 262 0.95 0.1 e LA
49 TaT 263-1 0.06 0.06 feft fy fAsft afy
50 TaTI 263-2 1.21 0.09 feft fy fAsft afy
51 TaTT 263-3 0.89 0.09 feft iy forsft sty
FoT AR afir 19.48 5.685
Sy ol
T T ATH TR A ﬁjﬁﬁ T ¥ T AT &=
AT 0.765 1.48 2.245
KEAEE:] 0.73 2.37 3.10
LEARIE) 0.10 0.24 0.34
Total 1.595 4.09 5.685

[T. . CAO/CON/RSP/VSKP/ROBs/422/20A/Urlam-Nadagam]

AT FHTY TTHA, BT oA (RATr-92)
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MINISTRY OF RAILWAYS
(East Coast Railway)
NOTIFICATION
Bhubaneswar, the 9th March, 2026
Notice under Section 20A of the Railways Act - 1989

S.0. 1229(E).—In exercise of powers conferred by sub-section (1) of section 20A of the Railways
(Amendment) Act, 1989 (24/89) (herein after referred as the said Act.), the Central Government, after being satisfied
that for the public purpose, the Land, brief description of which is given in the schedule annexed here to is required
for the execution of Special Railway Project, namely, “Construction of Road over Bridge in lieu of closing of
manned LC No ML - 422 at Km 740/35-37 between Urlam - Srikakulam on Main Line of Waltair Division” in
Srikakulam district in the state of Andhra Pradesh, hereby declares its intention to acquire such land.

Any person interested in the said land may within a period of (30) thirty days from the date of publication of
the notification in the Official Gazette, raise objection to the acquisition of such land for the aforesaid purpose under
sub-section(1) of section 20D of the said Act.

Every objection shall be made to the competent authority, namely Competent Authority Land Acquisition
(CALA) i.e. The Revenue Divisional officer (RDO), Srikakulam for Construction of Road over Bridge in lieu of
closing of manned LC No ML - 422 at Km 740/35-37 between Urlam - Srikakulam on Main Line of Waltair
Division” in writing, and shall set out grounds thereof and competent authority shall give the objector an opportunity
of being head, either in person or through a legal practitioner and may after hearing all such objections and after
making such further inquiry if any as the competent authority thinks necessary by order either allow or disallow the
objections.

Any order made by the competent authority under sub-section (2) of 20D of the said Act shall be final. The
land plans and other details of the land covered under this notification are available and can be inspected by the
interested person at the aforesaid office of the competent authority.

SCHEDULE

Brief description of land (Annexure-I) attached here with to be acquired with or without structures,
for Special Railway Project namely “Construction of Road over Bridge in lieu of closing of manned LC No ML
- 422 at Km 740/35-37 between Urlam - Srikakulam on Main Line of Waltair Division” in Srikakulam district
in the state of Andhra Pradesh.

Name of the District & State: Srikakulam & Andhra Pradesh

(Annexure-I)

Sl. Name of LPM/ Total Acquired Classification
. Survey Extent Nature of land
No. | the Village extent . of Land
Number (in Acres)
1 Urlam 3 0.91 0.47 Gorja Land Government Land
2 Urlam 12 0.46 0.05 Wet Land Private Land
3 Urlam 18 0.52 0.1 Wet Land Private Land
4 Urlam 19 0.94 0.09 Wet Land Private Land
5 Urlam 20 0.47 0.15 Gorja Land Government Land
6 Urlam 21 0.12 0.03 Gorja Land Government Land
7 Urlam 22 0.06 0.05 Wet Land Private Land
8 Urlam 23 0.86 0.25 Wet Land Private Land
9 Urlam 24 0.82 0.19 Wet Land Private Land
10 Urlam 25 0.37 0.15 Wet Land Private Land
11 Urlam 26 0.73 0.49 Wet Land Private Land
12 Urlam 27 0.21 0.11 Kaaluva Government Land
13 Urlam 29 0.01 0.005 Kaaluva Government Land
14 Urlam 52 0.5 0.11 Wet Land Private Land
15 Lukalam 120-3 0.26 0.02 Wet Land Private Land
16 Lukalam 120-5 0.15 0.12 Wet Land Private Land
17 Lukalam 120-6 0.14 0.14 Wet Land Private Land
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18 Lukalam 120-7 0.11 0.05 Wet Land Private Land
19 Lukalam 120-8 0.22 0.07 Wet Land Private Land
20 Lukalam 120-9 0.16 0.11 Wet Land Private Land
21 Lukalam 120-10 0.16 0.11 Wet Land Private Land
22 Lukalam 120-11 0.38 0.22 Wet Land Private Land
23 Lukalam 120-15 0.17 0.01 Wet Land Private Land
24 Lukalam 120-16 0.07 0.07 Wet Land Private Land
25 Lukalam 120-17 0.06 0.05 Wet Land Private Land
26 Lukalam 120-18 0.09 0.02 Wet Land Private Land
27 Lukalam 120-20 0.38 0.005 Wet Land Private Land
28 Lukalam 120-21 0.15 0.02 Kaaluva Government Land
29 Lukalam 121-7 0.11 0.01 Wet Land Private Land
30 Lukalam 121-11 0.14 0.075 Wet Land Private Land
31 Lukalam 121-12 0.12 0.12 Wet Land Private Land
32 Lukalam 133-4 0.38 0.02 Rastha Government Land
33 Lukalam 133-7 0.28 0.165 Wet Land Private Land
34 Lukalam 133-8 0.37 0.195 Wet Land Private Land
35 Lukalam 133-9 0.19 0.12 Wet Land Private Land
36 Lukalam 133-10 0.1 0.05 Wet Land Private Land
37 Lukalam 133-11 0.15 0.105 Wet Land Private Land
38 | Lukalam 133-12 0.19 0.135 Wet Land Private Land
39 Lukalam 133-13 0.01 0.01 Wet Land Private Land
40 Lukalam 133-14 0.04 0.02 Wet Land Private Land
41 Lukalam 134-1 0.21 0.05 Wet Land Private Land
42 Lukalam 135 4.01 0.68 Railway Road Government Land
43 Lukalam 136-1 0.16 0.01 Samsanam Government Land
44 Lukalam 136-2 0.05 0.02 Wet Land Private Land
45 Lukalam 136-3 0.01 0.01 Wet Land Private Land
46 Lukalam 136-4 0.02 0.01 Wet Land Private Land
47 Lukalam 136-5 0.35 0.28 Wet Land Private Land
48 Nadagam 262 0.95 0.1 Road Government Land
49 Nadagam 263-1 0.06 0.06 Wet Land Private Land
50 Nadagam 263-2 1.21 0.09 Wet Land Private Land
51 Nadagam 263-3 0.89 0.09 Wet Land Private Land
Total Acquired Land 19.48 5.685
Abstract
Name of the Village Govt land Prlv;‘:,z tl and Total acquired land
Urlam 0.765 1.48 2.245
Lukalam 0.73 2.37 3.10
Nadagam 0.10 0.24 0.34
Total 1.595 4.09 5.685

[F. No. CAO/CON/RSP/VSKP/ROBs/422/20A/Urlam-Nadagam]
AJAYA KUMAR SAMAL,Chief Engineer (Construction-I)
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